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1.ORDER DATED 5-12-2002. 

Hedtd Mr.S..M0hdflty,1Cfled 

Counsel for the A4uiCaflt.It apj.ers from 

the records that vide Ann exure-8 dated 12-

11-2002, the ap1icant has preferred an 

appeal against the Order of punishment before 

his appellate authority in the matter.In view 

of the doove,we direct the APpeLLate Authority 

to dispose of the said appeal preferred by the 

applicant within a period of thirty days from 
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the date of receipt of a copy of this order. 

Till disposal of the appeal,of the Apliaflt 

under AnnexUr8, no punitive recovery shall 

3C made from the applicant If the same has not 

already tak& place. 

It ishowever,made clear that 

after disposal of the appeal if the applicant's 

grievance WOULd still subsists he is at 

lioerty to approach eGr-e this Tribunal. 

4t1i the above directions,this 

Original Application is disposed of.No costs. 

send copies of this order along 

with Original Application to the Res1dents 

and free copies of this order oe given to 

learned counsel for the Applicant and Mr.A.K. 

30se,learned Senior Stancing Counsel for the 

Union of Idia,en whom a cow  of this Original 

Application hs been served. 
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